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WH. Wh-@-6-63-2020-1-T(87).—d:, WI WR BI as GIA eT wa s fH Heyer ge sfuftay, 2002 

(sate 20, 84 2002), Fata fara ax aferran, 1956 (1956 aI wim 74), HeaeRT Arex feate sat aiferiTay, 2078 

(wrie 2, 2018), Hee SE Bits Shore Ta aaftaM, 2018 (HAH 1, HL 2018) & ses He TAM & TTP 

aafa ad 2078-19 @ dale waco A canta & a Peto a ga: at Frain ah tet ara arionfeal, Pre ease 

az afufras, 2002 (male 20 G4 2002) St IT 20 Ht STMT (7) H suse H sella Heiser as 2020 Bl Taha TH 

pt fea sen 2, at Frater wifteita gro fea wa cred da weet & stage fafed srenafa & stax ql set st oT 

wad # az tet erdarteal a -<ce & arene ee aes Bg wt faker ofall al eat sari at cite a ae 

ara & fie tet ardateal al wl ae & fem fated ara—dhm fest 30 |, 2021 TH Age aTY, 

aaa, Tages az sifafras, 2002 (sai 20, FA 2002) AT MRT 20 Hl SIMA (8) SRI Wed Vea HT WaT 

Hoa Ey TST TSR, weg vets oma & aide A saa ofePrast & ae staf a¥ 2018-19 8 daifera cifaa wae 

A at frat a Gr: ax Frater at ete Ul wrdarisat sit 31 fearar, 2020 gH yr aT Set el Gl ees al realy 

al fexie 30 VA, 2021 TH see oid &. 

Tee TTT hb A A aa area, 
am. Ut. sitareaa, sca. 

sire, feris 29 fearax 2020 

hh. Wh-U-3-63-2020-1-44.— ka & Gia } arpese 348 H ws (3) H stn 4, ga area st afd 

SAH UH 3-63-2020-1-4ha (87), ferten 29 fea 2020 wT aids arate usroe & wife A USER venta 

fra sia @. 

TATE BB UT HAA A TM AMeMTaK, 
am. Ul. sttarada, svar. 
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Bhopal, the 29th December 2020 

  

  

No. F A 3-63-2020-1-V(87).—WHEREAS, the State Government is satisfied that for the cases of financial 

year 2018-19 all such assessment and reassessment proceedings of dealers liable to pay tax under the Madhya 

Pradesh Vat Act, 2002 (No. 20 of 2002), the Central Tax Act, 1956 (No. 74 of 1956), the Madhya Pradesh High 

Speed Diesel Cess Act, 2018 (No. | of 2018) and the Madhya Pradesh Motor Spirit Cess Act, 2018 (No. 2 of 

2018), which have to be completed by the end of the calender year 2020 under the provisions of sub-section (7) 

of Section 20 of the Madhya Pradesh Vat Act, 2002 (No. 20 of 2002) can not be completed within the prescribed 

period, despite all possible efforts being made by the assessing authorities, and that in order to enable the assessing 

authorities to complete such proceedings on merits, it is essential that the time limit prescribed for the completion 

of such proceedings be extended upto 30th June, 2021. 

Now, THEREFORE, in exercise of the powers conferred by sub-section (8) of Section 20 of the Madhya Pradesh 

Vat Act, 2002 (No. 20 of 2002), the State Government hereby, extends the period upto 30th June, 2021, for the 

cases of financial year 2018-19 for completion of every such assessment and reassessment proceedings in respect 

of every dealer, under the said Acts, which is not completed by the 31st December, 2020. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Fria, rar ARO ae Cha BE, Bee ET MTS ata ROTTS, Aare A ylKa Te Taf I—2020.


